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practically all the houses have been 
completed. Besides, out of 3200 ad­
ditional houses proposed to be built 
to meet partly the expansion require­
ments, about 1800 houses have been 
completed and the remaining are 
under various stages of construction. 
All the houses built so far have been 
allotted and no houses are lying 
Vacant.
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“Seizure of Imported Rubber SolesT

1568. Shri S. N. Chatnrvedi: Will
tbe Minister of Finance be pieced to 
6tate: .

(a) whether on the 8th September, 
1960 imported consignments of rubber 
soles were seized at Agra by the 
Collector, Customs and Excise, Allaha­
bad;

(b) if so, whether it is a fact that 
these were covered by import licences 
and had been allowed clearance by 
the customs nearly eighteen months 
before;

(c) whether it is also a fact that 
consignments of identical goods bad 
been allowed clearance before and 
even afterwards on 13th September, 
1960 and 19th October, 1960; and

(d) whether this action of the Col­
lector has in any way affected the ex­
port of shoes from Agra?

The Minister of Finance (Shri 
Morarji Desai): (a) It is a fact that 
on 8th and 9th September, 1960 some 
consignments of sponge rubber soles 
for Chappals were seized at Agra by 
the officers of the Collectorate of Cen­
tral Excise, Allahabad.

(b) and (c). It is a fact that before 
the above-mentioned seizures were 
effected; some consignments containing 
similar goods had been cleared. On 
subsequent investigations, however, 
it was held that these goods which 
were meant for the manufacture of 
chappals and sandals for the internal 
market were not covered by the 'im­
port licences under which they had 
been imported.

Before Bombay Custom House be­
came aware of this position a few con­
signments had been allowed to be 
cleared by the Bombay Custom House 
even after the aforesaid seizure, in 
September and October, 1960.

(d) It is reported that following the 
above seizures certain firms of ex­
porters of shoes at Agra who were 
involved in these cases stopped ex­
porting their goods.
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